I N THE SUPREME COURT OF | NDI A
Cl VIL APPELLATE JURI SDI CTI ON

CVIL APPEAL NO 6426 OF 2003

STATE OF GUARAT & ANR. ..., APPELLANTS

VERSUS

VI NUBHAI DAHYABHAI PATEL & ORS. ... RESPONDENTS

ORDER

It is the conceded position that the period of
detention of the respondent has been conpleted. I n
this view of the matter, the present appeal has been
rendered infructuous. It is disposed of, accordingly.

W also direct that the observations nmade in
paragraph 7 of the inpugned judgnment should be treated
as confined to the present appeal and not as a

precedent.

[K.S. RADHAKRI SHNAN]

NEW DELH
MAY 05, 2010.
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